Lalitaben
Vs
Gordhanbhai Bhaichandbhai and Another
Civil Appeal No. 1776 of 1970
(G. L. Oza, V. B. Eradi JJ)
28.01.1987
ORDER

1. Notwithstanding the persuasive arguments advanced before us by Smt. J. Wad, learned counsel
appearing for the appellants, we are unable to find any error in the reasoning or conclusion of the
High Court which has taken the view that the respondent-tenant is entitled to the benefit of Section
32-M of the Bombay Tenancy and Agricultural Act, 1948 as amended by Gujarat Act 36 of 1965.
This appeal accordingly fails and is dismissed, but, in the circumstances of the case, we direct the

parties to bear their respective costs.
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